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THE WILD LIFE (PROTECTION) AMENDMENT ACT, 1993

No. 26 or 1993

[an April, 1993.]

An Act further to amend the Wild Life (Protection) Act, 1972. .

Ba it enacted by Parliament in the Forty-fourth Year of the Repubhc
of India as follows: — .

1. (1) This Aet may be called the Wild Life (Protectlon) Amendment

" Aet, 1998.

(2) It shall be deemed to have come into force on the 4th day of
August, 1992, .

2. In the Wild Life (Protection) .Act, 1972 (herematterx referred to as

the prmmpa,l Act), in the proviso to sub section. ) of section 38H; for

the words “six months from the date of stich. commencement” the words
“mghteem monthg from the date of such commenmment" shall be subati-

3. (1) The Wild: foe (Protectmn) Amendment Grdmance 1993 is
hereby repealed. :

- (2) Notwithstanding such repeal anythmg done- or-any action taken
tnder the principsl Act, as amended by the said Urdinance; shall be deem.
od to ‘have been dehe or takesn under the prmmpal Act as. amended by

WS Act I ) [ aod LT :y’; 2 44 ;;,U

88

3 ot 1072,

Ond, ,
7 of 1988,




